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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, HYDERABAD

AT HYDERABAD;/ 

0.A.No.2441/96.

- W ws AR Em e s

Date. of decision: 9th September,1997.

----——c—--—----ﬁm--‘-

Between:
B, Targ Devi .o - Applicant.
and
1. Union of India represented by its

Secretary, lMinistfy of Filnance, .
New Delbd. ’ )
2. The Chairman, Central Board of Direct ,

"Taxes, Ministry of Finance, Department
of Revenue, North Block, New Delhi.

3.. The Chief Commissioner,of‘Income TaXe
Ayakar Bhavan, Bgsheer Bagh, Hyderabad. Responden

Counsel for the applicant: Sri . sudheer.

Counsel for the respondents: Sri V.Bhimanna.

Corémi
Hon'ble Sri R.Rangarajan,lember (A)

Hon 'ble sSri B.S.Jail Paraméshwar,Member(J)

JUDGMENT .
(per Hon'ble Sri R.Rangarajan,Member (A)

BENCH

ts.

Heard Sri J.Sudgheer, for the applicant and Sri V.,Bhimanna

for the respondents.
The applicant~in this O.A., wys appointed as
Entfy Operator in the scale of pay of Rs,1200=2040 w
effect from the date of her appointment in the Incom
L.e.

Departmanti23-§-1988. She.was given the scale of p

Of Rs.1350-2200 with effect from 11-8-1998 in accord
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with the instructions contained in Ministry{s letter

No. F.7(a)/IC/86{44) dted 11.9.1989. She now requests

for tﬁg.fixation éf her bay in'the pay scaie of
* Rg,1350=-2200 with effect from the dat of her joining
L » | i.e., 23--9--1988, she has filed two_rep:esentations
‘j in this connection one on 12-10~1995 (Annexurt-e IX -
page 32 to the O.A., ) and another onl-10-1996
(annexure 11 Page 392 to the O.Au)e Thege re-:

presentations are yet to be disposed of.

This 0.A., is filed for a direction to the

respondents xa~qtf'fixation of pay in the pay sdale

" 0f Rs.1350-2200 yith effect from the date of her
joining in the Department i.e., 23--9-1988 instgad
of 11=~9--1989 with all consequential benefits

such as arrears of pay etc.

This 0.A., is similar to that of 0.A.1437/96
disposed of today. Hence we follow the samé direction
as given i? 0.A.1437/96 and direct the fespondents‘
as under:

a) The reppenénhéhioﬁs_of the applicapt
referred to above should be disposed of
in accordance with the law taking due note
of the Judgment in 0.A.957/90 and fthe

Order in SLP filed against that judgment.
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b) Time for compliance three months from the

date of receipt of a copy of this Judgm%nt.

with thé above directions, the 0.A., is dispgsed '

of. No costs.

.S.JA MESHWAR R.RANGARAJAN)
Méﬁbeasa) ‘ Member (A)
A' a / -

Date: 9th September, 1997.

Dictated in open Court,
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CA . No.1441/96

1. The SeBretary, Ministry of Finance, New Delhi.

2. The Chairman, Central Board of Direct Taxes,
Ministry of ginance, Department of Revenue, North Block,
New Delhi.

3., The Chief Commissioner of Incoms Tax, Ayakar Bhavan,
Basheer Bagh, Hyderabad, ‘

4, One copy to Mr.J.Sudheer, Advocate, CAT., Hyd.
5., Cne copy to Mr.VY.Bhimanne, Addl,CGSC., CAT., Hyd,.
6. Cne copy to D.R.(A), CAT., Hyd.

7. One duplicate copy.
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fdmitted and Interim directions
. Iss ed._

A lleded .

Jisposed of with directions,
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